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INTRODUCTION

1, the Chairman of the Standing Committee on Food, Civil supplies
and Public Distribution (2002) having been authorized by the
Comimittee to submit the Report on their behalf, present this Eighteenth
Report on Action Taken by the Government on the recommendations /
observations contained in the Fifteenth Report of the Committee
(Thirteenith Lok Sabha) on “Demandds for Granks™ (2002-2003) of the
Ministry of Consumer Affairs, Food and Public Distribution

(Department of Consumer Affairs).

2. The Fifteenth Report was presented to Lok Sabha on 23rd April,
2002. The Government fumished their replies indicating Action Taken
on the recommendations contained in the Report on 9th Juiy, 2002
The Draft Acton Taken Report was considered and adopted by the
Standing Committee on Food, Civil Supplies and Public Distribution
{2002} at their sitting held on 6th August, 2002

3. An analysis of the action taken by the Government on
recommendations contained in the Fifieenth Report of the Standing
Committee (Thirteenth Lok Sabha) on “Demands for Grants® (2002-
2008) is given in Appendix II

New DL DEVENDRA PRASAD YADAV,
& August, 2002 Chairman,
15 Sramane, 1924 (Saka) Standing Conrmittee on Food, Civil Supplies

and Public Distribution.

(v}



CHAPTER |
REPORT

1.1 This Report of the Standing Committee on Food, Civil Supphies
and Public Distribution deals with the Action Taken by the Government
on the Observations/Recommendations contained in the Fifteenth
Report (Thirteenth Lok Sabha) on Demands for Grants (2002-2003)
pertaining to the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Consumer Affairs).

1.2 The ort was presented to Lok Sabha and laid on the Table
of Kajya Sabha on the 23rd April, 2082, It contained 10
recommmendations/ ohservations.

1.3 Action Taken Notes in respect of all the 10 observations/
recommendations cortained in the Report have been received and
categorized as follows:-

{ii Recommendations/Chservations which have been accepted
by the Government;

Para Nos. 1.12 and 411
{Chapter-1I, Total-2}

(i) Recommendatons/Observations which the Comumittee do
not desire to pursue in view of the Government's replies;

Para Nos. HNil
{Chaprier-TII, Total-Nil}
(ili) Recommendations/Observations in respect of which replies
of the Government have not been accepted by the
Comunittee;
Para Nos. 210, 3.12, 3.30, 331 and 410
(Chapter-IV, Total-5}

fiv) Recomnmendations/CObservations in respect of which replies
of the Government are still awaited:

Fara Nos. 3.11, 3.13 and 5.7

{Chapter V, Total-3)



14 The Committee desire that the final replies in respect of the
Observations/ Recommendations for which only interim replies have
been given by the Government should be furnished to the Cornmittee

expeditiously.

1.5 The Committee shrongly emphasize that utmost importance
should be given to the implementation of Observations/
Recommendations accepted by the Government. In cases where it is
not possible for the Government to implement the recomunendations
in their letter and spirit for any reason, the matter should be reported
to the Committee in time with reasons for non-implementation.

L6 The Committee will now deal with the action taken by the
Government on some of the recommendations.

Consumer Courts and Fora
Recommendation {Para No. 2.10)

1.7 Expressing concern over the steps taken by the Governments
in regard to nen-functional District Fora which showed an increasing
trend and also their failure to maintain data of cases disposed of
within the stipulated time, the Committee had recommended that the
Government should vigorously persuade the State Governments to
make these non-functional District Fora functional by filling the vacant
posts of President and Members and to ensure that data of cases
disposed of within the stipulated time is maintained by the National
Commissien for which Consumer Courts should be linked in a
computer network.

1.8 The Ministry in their Action Taken Reply have stated that the
matter has been taken up with the State Governments at various levels
from tme to time and that this will be continued. They alse have
stated that the issue has also been discussed in various meetings when
the State Governments have been strongly advised to take effective
steps to activate the non-functional consumer disputes redressal
agencies without further delay They have further stated that due to
lack of supporting staff, statistical data reporting system on various
parameters could not be developed and that full requirement of staff
and funds had not been provided to the consumer disputes redressal
agencies due to financial constraints. Regarding linking of consumer
courts with computer network, it has been stated that inspite of a
preposal to include the provision in the Tenth Five Year Plan to provide
tinancial assistance in this regard, the same could not be accommodated
in the very limited outlay provided to the Departnent. However, these
matters would be a long term exercise.



1.9 The Committee are not satisfied with the reply of the
Government. Though the Ministry took up the issue of flling of
the vacant posts in the various Dintrict Fora with the State
Governments in various meetings held in the months of February
and March, 2002, no concrete result has been reflected in the reply
of the Ministry in this regard. The Committee are of the opinion
that regular follow up meelings with the State Governments in this
regard should be held and, if need be, the matter should be taken
at the highest level so that non-functional District Fora are made
funchonal at the earliest. The Commitiee may also be informed of
the steps taken and progress achieved in this regard.

National Cooperative Consumers’ Federation (NCCF)
Recommendation (Para No. 3.12)

1.10 Pointing out the increase in the amount of dues particularly
those of more than 3 years old, the Committee had recommended that
Government should make special efforts to realize outstanding dues at
the earliest.

1.11 The Ministry in their Action Taken Reply have stated that
constant follow-up has been made by NCCF with sundry debtors for
recovery of dues. During the peried from 1.10.2001 to 31.3.2002, the
recovery against dues of the NCCF in three major categoties ie. below
one year, between 1-3 vears and above three years is as followa:

(Figures in lakhs of Rs.)

EhMa, Position as om Addivions Total dues a5 Recoveries Balance dve
339,201 during Oct, 2001 on 332008 made {mom a8 on
tor Bfarch, 2002 L1, 21 b 313200
Manch, 2002
1. AR0E 24600 19408 1978 A
1 455 [-]5* 450 2 RS
3 bt ) ke 1013 &7 Hb
Total L%, 1] e Xeh 19857 4

Against the does of Rs. 455 lakh as on 30.2.2001, an amount of Es, 62 lakh has been
meovered. However, the dues as on 31.3.2002 ane increased by Ba 5 lakh cm account
of change in the age of the dues from below one year o 1-1 years.

*  Apainst the duoes of Rs. 938 lakh as on 3092001 representing above 3 yeam, although
an wmount of E5. 67 lakh bas been recoversd but due o change in the age group
of the dues, it has increased by s, 75 lakh from 1-3 years o 3 years and above,

= Duishnding duwes ander cutrent age goup are increased on acommt of oedse of
sale by Re. 246 crore during the period—Octaber, 2001 to March, 2002,



112 The Committee are not satisfied with the reply regarding
recovery of outstanding dues by NCCE The Ministry in their Action
Taken Reply have stated that increase in the volume of sales was
the reason for increase in the outstanding dues which are less than
one year old. However, the statement furnished by the Ministcy
clearly states that the increase in Percentage of gales is around 80%
while the outstanding dues lying for less than one year has increased
by more than 100%. As regards the increage in the outstanding dues
which are more than 3 years old, the Ministry have stated that that
was due to change in the age group of dues. Thus, the Ministry
have attempted to influence the Committee with unsubstantiated
reasons while the amount of dues has virtually rzised than the
previous years. While reiterating their earlier recommendation, the
Committee, therefore, strongly urge the Government to devise ways
and means sg that outstanding dues are realized at the earliest,

The Cooperative Store Lid, {Super Bazar, New Delhi)
Recommendation (Para No. 3.30)

1.13 Expressing concern over the sarry state of affairs in the
Super Bazar which suffered losses totalling to Rs. 62.96 crore, the
Comumittee had recommended that the Government should accord top
priority for settling the issues of Super Bazar in right earncst by
exploring al! possible alternatives or come forward with a revival
package for running the branches of Super Bazar,

1.14 The Ministry in their Action ‘Taken Reply have stated that
they have been monitoring the performance of Super Bazar regularly
and that senior officers of the Departmient of Consumer Affairs are
also represented in the Board of Super Bazar. Further, the Super Bazar
haz been directed to curtail its expenditure and increase sales and
internal savings. Rupees 26 crore financial assistance had also been
extended to it. The Committee have also been informed that after
considering various alternatives which were not found feasible, the
Central Registrar of Cooperative Sociekes (CRCS) was requested to
consider measures for winding up of Super Bazar under provisions of
Multi State Cucperative Societies {MSCS) Act, 1984 as the liabilities of
the Super Bazar were increasing day by day resulting in an unusual
increase in the accumulated losses. The reply of the Ministry has further
revealed that the CRCS had completed the inquiry u/s 69 of MSCS
Act, 1984 into the affairs of Super Bazar on 2522002 and that the
decision of the CRCS was yet to be received.



1.15 The Committee are totally dissatisfied with the affairs of
Super Bazar which has vittually come to a standstill. Even though
the inquiry inte the affairs of Super Bazar had been completed by
the Central Registrar of Cooperative Societies (CRCS) on 25.2.2002,
the decision is yet to be received. The Ministry themselves admitted
in their Action Taken Reply that the liabilities of the Super Bazar
were increasing day by day. H iy ridiculous that even after four
maonths of the completion of the inquiry, the decision of CRCS s
still awaited. It has always been the stand of the Committee that
Government should make efforts to run the Super Bazar in the
interests of the consumers so that the purpose of its existence js not
forfeited. It scems that the Government have not handled the issue
properly. In the opinion of the Committee, the Ministry should have
taken steps in advance so that matters don’t end up in such manner.
Even defauiters geem to have been treated softly. The Committee
are also deeply concerned with the welfare of the staéf and
inventories attached with the Super Bazar While reiterating their
earlier recommendation, the Committee are of the firm view that the
Gavernment shoald take up the issue with the Central Registrar of
Cooperative Societies (CRCS) and get it finalized at the earliest. The
Committee would also like to konow the steps taken by the
Government for the welfare of the staff engaged in the Super Bazar
and also the proper upkeep of the inventories attached with it

Recommendation {Para No, 3.31)

116 Expressing serious corwern over the sorry state of affairs in
Super Bazar regarding leasing of its properties to Private Bodies, the
Committee had recommended that a thorough investigation be
conducted in the whole affairs and the officers responsible for
maintaining the records should be booked without further loss of tme
and that the matter should immediately be referred to CBI as well as
Central Registrar of Cooperative Societies.

117 The Ministry in their Action Taken Reply, have stated that the
mistakes in leasing/renting certain properties to private persons/ parties
appeared fo have been made mainly in 1970z and 1980s, that Super
Bazar had been directed by them to maintain the records of assets
and properties and to investigate the issue in details and
tix responsibilities. After obtaining the repert of Super Bazar the
matter would be referred to appropriate authority for further
investigation,



1.18 The Committee are not satistied with the reply of the
Government, Even though directions had been issued to Super Bazar
to investigate the issue in detail and Fix responsibilities, no time
frame has been given by them for conducting and completing the
inwvestigation, This clearly shows that the Ministry have not taken
the Committee’s recommendation sericusly. The Committee feel that
such prolonged delay will further deteriorate the situation. While
reiterating their earlier recommendation, the Committee strongly
recommend that the report from Super Bazar should be oblained
immediately and the matter be referred to appropriate authority (CBE
at the earliest. Steps taken and progress achieved in this regard
should be intimated fo the Committes within 3 montha time,

Hureau of Indian Standards {BIS)
Recommendation (Para No. 4.10)

1.19 Expressing concern over the Government’s inaction in regard
to misuse of ISI marked goods flooding the market, the Committee
had urged the Government o take the 1s5ue with BIS for testing larger
number of samples so that consumers are not cheated. The Committee
had aiso urged the Government to take the issue with the Department
of Science and Technology for deploying machines using the latest
technology in their laboratories.

120 The Ministry in their Acton Taken Reply have stated that
special eiforts are being made to upgrade the testing technolopy in
Bi5 spending on an average Rs. 30-40 lakhs per annum, They have
also stated that a Laboratory Advisory Committee has also been
constituted in the BIS under the Chairmanship of Director, National
Physical Laboratory, New Delhi. As a result of such action BIS tested
31636 samples during the year 2001-2002 which it an increase by 3229
over the pervious year’s achicvement with reduced testing statf. BIS
will also make efforts to increase the testing personnel within the
guidelines given by the Government from time to time and that
constant efforts will continue to be made to upgrade and augment the
existing testing facilities in BIS Laboratordes by adding latest technoiogy
equipment to its existing testing range.



1.21 The Committee note that efforts are being made to upgrade
testing technologies and to increase number of samples tested in the
BIS laboratories which has brought some increase in the number of
samples tested than that of previous year. However, given the fack
that the matket is flooded with spurious Indian Standarde Institution
{IS]) marked goods, the Committee are still not satisfied with the
efforts of BI5. During the recent study tour of the Committee, they
were informed that shortage of staff poses a hurdle in improving
the quality and quantity of output due to which the functioning of
RIS is a bit hampered as far as technical work is concerned. The
Committee were also requested to take up the issue with the Ministry
of Consumer Affairs, Food and Public Distribution so that required
number of scientific officers are maintained for better funchioning
of the Bureau of Indian Standards. While reiterating their earlier
recommendation, the Committee strongly recommend that the
Covernment should take immediate steps to increase the number of
scientific officers deployed in BIS and upgrade the technological
standards in the BIS laboratories keeping in mind the extent of
misuse of ISI marks and its net effect on the consumers.



CHAFPTER 11

RECOMMENDATIONS / OBSERVATIONS WHICH HAVE BEEN
ACCEPTED BY THE GOVERNMENT

Recommendation (Para No. 112

The Committee are not satisfied with the overall performance of
the Ministry in regard to their percentage expenditures over Budget.
Estimate (2001-2002) in both Plan and Non-Plan allacations. The
percentage expenditure during the year 2001-2002 in Plan and Non-
Plan schemes stood at 45 and 80 respectively, which is even less than
the expenditure incurred in the previous year. Even the funds allocated
for Information and Technology and National Test House under Plan

able to deliver any good to the running schemes. Further, funds
allocated under some of the heads have been diverted to other heads
for petty matters such as maintenance of residence of President,
Mational Consumer Lisputes Redressal Commission {NCDRC), purchase
of machinery and equipments, etc. clearly display poor Planning. The
feason put forth by the Ministry in regard to less expenditure or

been up to the mark. The Conunittee, therefore, strongly recommends
that the Ministry’s monitoring mechanism should pe further
strengthened to ensure that the projects undertaken are completed

to take steps to release funds for the projects in a phased manner so
that major spending at the fag end of the year may be avoided.

Reply of the Government

The expenditure figures furmished to the Standing Committee of
Parliament was upto February, 2002,

8



The details of savings under Non-Plan Expenditure as on 31.3.2002
are given below:—

(Rs. in lakhs)
{i} Salaries /Wages E=. 80.00
(iiy  Others (Domestic Travel Expenses, Foreign
Travel expenses etc. Rs. 27.42
Total Rs. 107.42
(ili)  Projects under Consumer Welfare Fund FEs. 395.00
Grand Total Rs. 502.42

The saving under non-plan expenditure upto 31.3.2002 was 2.86%
of which major items of saving was under salary head. The savings
was due to non-filling up of direct recruitment posts due to ban orders
issued by the Ministry of Finance.

The Consumer Welfare Fund is a Public Account and as such the
budget provision under this scheme does not lapse. The unspent
balance goes back to the Public Accounts. This percentage non-plan
expenditure upte 31.3.2002 is 97.14%

As regards plan expenditure it is submitted that this Department
surrendered an amount of Rs. 71.00 lakhs as per details given below:

(Rs. in Lakhs)
(i}  Contribution to Quality Counci! of India Rs, 15.00
{ii} Consumer Protection Unit Rs. 12.00
(i}  Weights & Measures Unit (Salary) Rs. 2.00
{iv} Capital Expenditure on Regional Reference
Standard Laboratory, Guwahati Rs. 42.00
Total Rs. 71.00

The amounts at Sl. Nos, (i) & (ii} above have been surrendered for
obtaining a Supplementary Grant under Capital Section for purchase
of land for construction of NCDRC building. The savings under the
scheme for Reglonal Reference Standard Laboratory, Guwahati are
transferred to the Non Lapsable Fund for North Eastern States and
Sikkim. The savings under this scheme was due to Court Case relating
to land transferred the Government of Assam for construction of
Laboratory building at Guwahati,
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An expenditure of Rs. 2958 [akhs out of budget aliocation of
Rs. 30.00 lakhs (inclhuding Rs. 2.00 lakhs Te-appropriated from Major
Head 3456 on 28th March, 2002) has been incurred under the scheme
of Information and Technology.

The plan funds allocated for National Test House could not be
utilized fully as the Government directed the NTH not to incur any
expenditure pending its merger with the BIS. In view of this the budget
provision under the Plan Funds was reduced from Rs. 3.35 crore in
BE to Rs. 2.00 crare in RE. The details of savings under plan funds of
NTH are as under;

Machinery and Equipment Rs. 100.00 lakhs
Office Expenses Rs. 33.00 Lakhs
Foreign Travel Expenses Rs. 2.00 laichs

Total Rs. 135.00 Lakhs

The MNational Consumer Disputes Redressal Commission requested
tor additional funds amounting Rs. 28.% lakhs. Being a small
Department, the savings under the non-salary non-plan expenditure
was very kttle and the amount wasg re-appropriated to meet their
urgent requirements. In so far as te-appropriation of funds for purchase
of machinery and equipments is concerned, it is submitted that the

The observation of the Committee to strengthen the monitoring of
mechanism to monitor the progress of construction of laboratary
building at Guwahati has been noted for compliance.

iMinistry of Consumer Affairs, Food & Public Distribution,
OM. Neo. G-11027/1/ 2002-P&C, Dated 4th July, 2002]
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Recommendation {Para No. 4.11}

As regards non-observance of Mational Building Code of India
(NBC) by the State Governments, the Ministry should take up the
matter with the Ministry of Urban Development and Poverty
Alleviation so that State Govemments are vigorously pursued to
observe the NBC which in tum will save the lives of millions at the
time of cccurrence of disasters such as earthquake.

Reply of the Government

The Ministty of Urban Development and Poverty Alleviation have
been requested again to take up the matter with the State Governments
expeditiously and persuade them to observe the National Building
Code.

[Ministry of Consumer Affairs, Food & Public Distribution O.M.
No. G-11027/1/2002-P&C Dated 4th July 2002]



CHAPTER 1N

RECOMMENDATIONS /OBSERVATIONS WHICH THE
COMMITTEE DO NOT DESIRE TO PURSUE IN VIEW
OF THE GOVERNMENT'S REPLIES

—Nii—



CHAITER IV

RECOMMENDATIONS/QBSERVATIONS IN RESPECT OF
WHICH REPLIES QF THE GOVERNMENT HAVE NOT
BEEN ACCEPTED BY THE COMMITTEE

Recommendation {(Para No. 2.10)

The Committee note with concern that despite the Government's
assurance last year during the examination of Demands for Grants
that non-functional District Fora would be made funchional, no sincere
efforts have been made by them in this regard. In fact the number of
non-functional District Fora has increased than that of the last year
This cleatly shows that the Government did not take up the issue in
right eamnest. Another matter of grave concern for the Comunittee is
that the National Commission is still not maintaining data regarding
cases disposed of within the stipulated time. Though the Government
have assured the Committee to take up the issue with the National
Commission duwring the examination of the ‘The Consumer Protection
(Amendment) Bill, 2001" nothing has been done so far in this regard.
The Committee, therefore, strongly recomumnended that the Government
should vigorously persuade the State Governunents to make these non-
functional District Fora functionat by filling the vacant posts of
President and Members without further delay keeping in view the
larger interests of the consumers of the country. The Government
should also ensure that the data of cases disposed of within the
stipulated time is maintained by the Naticnal Commission at the earliest
as has been impressed upon by the participants in the National
Conference of the Presidents of the State Commissions and Secretaries
of State Governments and also assured by the Government during
examination of the Consumer Protection (Amendment) Bill, 2001. For
this, efforts should be made to Lnk the Consumer Courts in a computer
network so that information is readily available to the consumers for
quick redressal of their grievances.

13



Reply of the Government

As informed earlier, it is the responsibility of the State Government
to fill the vacant posts of the Fresidents/Members in the State
Commissions and District Forums. The Central Government has been
taking up the matter with the State Government at various levels
from time to time and will continue to do 50 to persuade the States/
UTs make all efforts to avoid or at least minimize the delay in filling
up vacant posts. The issue was also discussed in the Conference of
the Presidents of State Commissions and Secretaries in-charge of
Consumer Affairs in the States/UTs on 9-10 February, 2002 and again
n the Central Consumer Protection Council meeting held on 23.3.2002,
In these Meetings the State Governments were strongly advised to
take effective steps to achivate the hon-functional consumer disputes
redressal agencies without further delay.

In the above said Conference/meeting, among various other issues,
the issue relating to the cases filed /disposed of/ pending including the
disposal of cases categorywise and period taken for final disposal,
inability to decide cases within time norms, etc. were discussed. It
was revealed that due to lack of supporting staff in the consumer
disputes redressal agencies, the statistical data reporting system on
varjous parameters could not be developed. In many of the States, full
requirernent of staif ared funds have not been provided to the consumer
disputes redressal agencies as the additional budgetary support required
for the purpose is generally not agreed to by the Finance Departments
of the States due to financial constraints.

The Departmment had made a proposal to the Planning Commission
te include provision in the Tenth Five Year Plan to provide financial
assistance for computerization and networking of ail the consumer
disputes redressal agencies in the country for collecting statisticat
information. However, this could not be accommodated in the very
limited outlay provided to the Department. The Department is
providing funds for computerisation of the National Comymnission.
Similarly, all the State Governments were also requested in the
Conference held on 9-10th February, 2002 to pravide funds for computer
facilities to all the redressal agencies functoning in the States. The
States were further advised to avail of the services of the National
Information Centre {NIC) central set up in their States/UTs.
Computerisation of all consumer forums and installation of facilities
tor online transmission of data on disposal of cases and other related
matters would be a long term exercige.

[Ministry of Consumer Affairs, Food & Public Distribution CLM.
No. G-11027/1/2002-P&C Dated 4th July 2002]
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Comments of the Committee
(Please see Para No. 1.9 of Chapter I of the Report)
Recommendation (Para No. 3.12)

The Committee take note of the fact that though the position of
the outstanding dues recoverable from sundry debtors have improved
in the year 2001-2002 from that of last year, Rs. 6201 lakh still remains
to be recovered and that part of the outstanding dues is more than
3 years old. The Committee, therefore strongly urge the Government
to make special efforts to realize the outstanding dues at the earliest
which will also enable the Federation to make itself financially strong.

Reply of the Government

NCCF has informed that constant follow up is being made by
them with sundry debtors for recovery of their dues. During the period
from 1.10.2001 to 31.3.2001, the recovery against dues of the NCCF in
three major categories i.e. below one year, between 1-3 years and above
three years is as follows:

(Figures in lakh of Rs.)

SLNo. Position as on Additions Total dues as Recoveries Balance due
309.01 during Oct. 01 on 31.3.2002 made from as on
to March, 02 . Oct., 2001 to 31.3.2002
»March, 2002
1. 4808 24600 29408 19728 9680***
2. 455 (-)5* 450 62 388
3. 938 75% 1013 67 946
Total 6201 24670 30871 19857 11014

* Against the dues of Rs. 455 Jakh as on 30.9.2001, an amount of Rs. 62 lakh has been
recovered. However, the dues as on 31.3.2002 are increased by Rs. 5 lakh on account
of change in the age of the dues from below one to 1-3 years.

** Against the dues of Rs. 938 lakh as on 30.9.2001 representing above 3 years, although
an amount of Rs. 67 lakhs has been recovered but due to change in the age group
of the dues, it has increased by Rs. 75 lakh from 1-3 years to 3 years and above.

Outstanding dues under current age group are increased on account of increase of
sales by Rs. 246 crore during the period October, 2001 to March, 2002.



147

NCCF has informed that they are deputing staffs from Head Office
and Branches to follow up recavery. In some cases, assistanwe from
the Department is also being obtained in this regard.

[Ministry of Consumer Affairs, Food & Public Distribution O.M.
No. G-11027/1/2002-P&C Dated 4th July 2002]

Comments of the Commitee
{Please see Para No. 1.12 of Chapter I of the Report)
Recommendation {Para No. 3.30)

The Committee are deeply aggrieved over the sorry state of affairs
i the Super Bazar which has established with the sole objective of
fair and better trade practices Lo contain the rising trend of prices in
the market and to provide commodities at reasonable prices, Super
Bazar has virtually failed due to managerial inefficiencies and
mismanagement. [t gained profit till 1995 and after that it suffered
losses totaling to Rs. 62.96 crore till date. Last year the liability of
Super Bazar was 32.79 crore. Thus, in a year the liabiliies have almost
doubled and the Ministry have remained a silent spectator. The Ministry
instead of taking corrective steps, have rather been shirking their
responsibilities on one pretext or the other In the opinion of the
Committee the affairs in Super Bazar resulted in misuse of public
money which could have been avoided. The Committes, therefore,
strongly recornmend that the Government should accord top priority
for settling the issues of Super Bazar in right eamest by exploring all
possible alternatives or should come forward with a revival package
for running the Branches of Super Bazar. In case the Ministry find it
difficult 1 cope with ‘the problems of Super Bazar, they should reach
some decision in regard to running of Super Bazar at the earliest so
that the rising trend in Liabilities should immediately be checked and
public money could be saved,

Reply of the Government

Being a Muli-State Cooperative Society, the business and financial
affairs of Super Bazar are finalised by the Board of Directors and the
pelicy ensuring the business activities are approved by the Smaller
Representative General Body of Super Bazar. The Super Bazar has
teported that the Rs. 6296 crores was the estimated liability on 31.3.2001
whereas the liabilities of Super Bazar towards supplier was Rs. 32.79
crores. The liabilities of Super Bazar have been increased due to poor
financial positon of the store. Being an Administrative Department,
the Department of Consumer Affairs has been monitoring the
performance of Super Bazar regularly and senior officers of this
Department are also represented in the Board of Super Bazar. The
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directions were issued to curtail the expenditures of Super Bazar and
to increase the sales and internal saving of store, The Government of
India had extended a financial assistance of Rs. 26 crores in the last
two financial years te bridging the resource gap of Super Bazar
Sunultaneously, the Department had considered various alternatives
such as: (i} Transfer of Super Bazar to GNCT of Delh, (i} Transfet/
amalgamation of Super Bazar to any viable cooperative society,
{iii) Revival of Super Bazar with Govt. flnandial assistance.

After exhausting all the alternatives, it is derided with the approval
of the Govt. to request Central Registrar of Cooperative Societies to
consider measures for the winding up of Super Bazar under the
provisions of Multi State Cooperative Society Act 1984 as the liabilibes
of the Super Bazar are increasing by the day resulting an unusual
increase in accumulated losses and extending continued financial
support through budgetary mechanism to sustain the existence of sick
and non-viable cooperative society with uncertain hope of turn around
in an indefinite time frame shall not be in public interest. The Central
Registrar of Cooperative Societies has initizted an inquiry u/s 69 of
MSSC Act 1984 into the affairs of Super Bazar. The inquiry has been
completed on 25.2.2002. However, the decision of Central Registrar iz
yvet to be received,

[Ministry of Consumer Affairs, Food & Public Distribution OM.
No. G-11027/1/2002-P&C Dated 4th July 2002]

Comments of the Committee
{Please see Para No. 1.15 of Chapter [ of the Report)
Recommendation (Para No. 3.31)

The Comunittee cannot but dismay over the reply furnished by the
Ministry regarding leasing of property of Super Bazar to Private Bodies
and that record of the Super Bazar are in bad condition and that the
information is not fully reliable. The Committee fail to understand as
to why and how the matter was not brought to the notice of the
Government earlier and no action seems to have been taken by the
Government in this regard. This is a very serious lapse on the part of
the then Managing Directors and Sendor Officers of Super Bazar and
the role of vested interests in this regard can also not be ruled out.
The Committee, therefore, very strongly recommended that a thorough
investigation should be conducted in the whole affairs and the officers
responsible for maintaining the records should be booked without
Further loss of time. For this, the matter shou'!d immediately be referred
to CBI as well as Central Registrar of Cooperative Societies. Steps
taken in this regard should be cemmunicated to the Committee within
3 months time.
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Reply of the Government

As reported by Super Bazar, certain mistakes in leasing / renting
cettain properties to private petsons/parties had been noted in the
past. These mistakes appear to have been made mainly in 19705 and
1980s. The directions has been issued to Super Bazar for maintaining
the records of assets and properties. The Super Bazar has been asked
to investigate the issue in details and fix the respensibilities against
the officials who were responsible for the missing/incomplete property
records. After obtaining the report of Super Bazar the matter will be
referred to appropriate authority for further investigation.

[Ministry of Consumer Affairs, Food & Public Distribution O.M.
No. G-11027/1/2002-P&C Dated 4th July 2002]

Comments of the Commiftee
(Please see Para No. 118 of Chapter I of the Report)
Recommendation (Para No. d.10)

The Committee note with concern that BIS has nat been able to
achieve its objective which is clear from the fact that the market is
overflowing with spurious goods and that too, bearng IS] marks. The
Governunent have not been able to address this problem in view of
the fact that the percentage of incidence of non-cantormity of samples
tested by BIS laboratories for the last 3 years has remained static. The
reasons given by the Ministry such as decreasing number of testing
personnel are not convincing to the Committee, Keeping in view the
fact that the ordinary consumer is cheated day by day. The assertion
of the Govemment that laboratory reports do not directly conclude
conformity or hon-conformity of the samples which is determined at
the user’s end, clearly contradicts the Very purpose of existence of BIS
which acts as an effective link ameng the Government, indusiry and
consumers. The Committee, therefare, very strongly urge the
Government to take the issue with BIS for testing a larger number of
samples so that consumers are not cheated, For this, more testing
personnel may be deployed. The Government should also take the
ssue with the Department of Science and Technology for deploying
machines using the latest technology in their laboratories,
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Reply of the Government

BIS Certification Marks Scheme (ISI Mark} is a voluntary acheme,
except for some items of mass consumption or the itemns that affect
health & safety for which it has been made mandatory by the
Government. BIS has regular conbrol on the licensees who have been
granted a licence to use Standard Mark (ISI Mark) on their product.
Regular monitoring of the performance of such licensees is being done
through a well-designed scheme of testing and inspection in vVogue.
BIS periodically draws samples of certified products from the factory
as well as from the market. Testing of samples provides the necesaaty
feedback which is used for reviewing performance of the licensee.

In addition, on receipt of a specific complaint/information, detailed
investigation is carried out through its different offices located all over
the country with a view to coliect documentary and material evidences.
Search and Seizure is also organized to seize the material wherever
needed. Based on the information thus collected, which if found
appropriate and tenable, criminal prosecution proceedings are launched
in the court of law against the offending parties under BIS Act.

Special efforts are being made to upgrade the testing technology
in BIS. On an average, an amount of REs. 30-40 lakhs is spent per
ennum to upgrade the test facilities/infrastructure in BIS and its regional
labs. Some of the facilites added in the last few years are as under—

{i} Conversion of LT supply to HT supply and 125 KVA DG
set for Scuthern Region Office lab.

{ii) Infrastructure facilities for Safety Glass and Helmet
equipment for Central lab.

(iii) Center Lathe Machine for Central lab.

{iv) Equipment for Mineral Water Testing for Central iab.
(v} DG set for Central lab.

{vi) Hardness Testing Machine for Eastern Region Office lab.

(vii} UVY Visible Spectrophotemeter for Bangalore Branch Office
Lab.

For continuous and sustained improvement in laboratory activities,
a Laboratory Advisory Comunittee has also been constituted in the BIS
under the Chairgnanship of Director, National Physical Laboratory, New
Delhi. This Committee advises on policy matters relating to:

(i) establishment, operation and expansion of laboratories,

(i) testing activities to support research and development
programme of the BIS.
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{lif}) participation in national and international accreditation
system for testing and also for calibration

{iv) formuladon of guidelines for facilitating the Bureau in
recoghizing any laboratory in India or abroad for the
purpose of testing and associated activities,

As a result of above mentioned action, 31636 samples were tested
during the year 2001-0Z, which was an increase by 3229 over the last
years” achievement and that too with reduced testing staff. Thus BIS
has already taken steps to increase the efficiency of BIS laboratories,
Since BIS has limited capacity of testing, around 25% of the total
samples to be tested are diverted to BIS recognized outside labs. The
number of samples tested by such outside labs and BIS labs for the
last 4 years is given below:—

Year Samples tested in  Samples tested in Total
BIS laboratories BIS recognized
vutside laboratories
1998-1999 28335 87495 37633
1995-2000 20697 11511 34508
2006-2001 B47 10957 X064
2001-2002 31636 10022 41658

Notwithstanding aforesaid progress, BIS has been directed to make all
out efforts to increase the number of samples being tested in BIS labs
s0 that interests of the common consumers could be protected from
the unscrupulous manufacturers and their spurious products. To
facilitate expansion in testing functions and facilities, BIS will also
make efforts to increase the testing personnel within the guidelines
given in this context by the Govi. from time to time. In addition,
constant efforts will continue to be made to upgrade and augment the
existing testing facilities in BIS labs by adding latest technological
equipments to its existing testing range.

[Ministry of Consumer Affairs, Food & Public Distribution O.M.
No. -11027/1/2002-P&C Dated 4th Tuly 2002]

Comments of the Commitiee

(Please See Para No. 1.21 of Chapter I of the Report)
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RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
FINAL REPLIES OF THE GOVERNMENT ARE STILL AWAITED

Recommendation (Para No, 3.11}

The Commitiee are concerned to note the involvement of higher
officers of NCCF in reported irregularities. The Committee have been
informed that the guilty officers have been served with charge sheets/
show cause notices after the inquiry conducted by the Goverrunent.
The Committee are of the opinion that the Govemment should take
unmediate steps to dispose of the cases of irregularities at the earliest
and the amounts embezzled, if any, by the guilty offtcers should be
recovered without loss of tme. The Committee would also like to
have the details of these cases along with the penalties imposed upon
the guilty.

Reply of the Government

The NCCF of India Ltd. is an autenomous cooperative society
registered under the Multi State Cooperative Societies Act, 1984 having
its own Board of Directors o decide about its business and other
administrative matters. The NCCF has its own Vigilance Cell headed
by a Chief Vigilance Officer, who locks after all vigilance matters in
the NCCF. Regarding completion of investigations and inquiries against
the guilty officers on the basis of the Reports received from the
Ministry, the NCCF has already started process of holding the inquiries,
which would be completed in accordance with the rules, within the
shortest possible time. Charge-gheets have been issued in two cases
while charge-sheet in another case is under issue, The report relating
to supply of pulses to Government of Maharashtra is under further
examinabion to fix the responsibility of the concerned officers. The
details of the cases along with the penalties imposed would be
communicated as soon as the Inquiry Reports are received by the
NCCF and penalties on the basis of the findings of the Inquiry Officers
are imposed by the Disciplinary Authority in the NCCE

[Ministry of Consumer Affairs, Food & Public Distribution O.M.
No. G-11027/1/2002-P&C Dated 4th July 2002]

21
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Recommendation (Para No. 3.13)

The Committee note that Sarvpriya Scheme was launched in July,
2000 for distribution of 11 selected items of consumer goods to benefit
the lower income groups and those living in rural areas. The scheme,
however, could not make much headway except in the States of
Rajasthan, Tripura, Himachal Pradesh and Maharashtra. The reasons
given by the Govemnment in non-implementation of the scheme in
other States that the State Governments/State Agencies do not want
to invelve their funds in net satisfying to the Committee. The
Committee’s experience in this regard has been different. During their
study visit to Andaman and Nicobar Islands, the Commitiee were
informed that neither from the Central Government nor from NCCE
was any attempt made to Jaunch the scheme in the Islands. It was on
the insistence of the Committee that the Government of Andaman and
Nicobar Islands placed an order in December, 2001 for supply of gomxds
to NCCF. Keeping in view this fact, this Committee strongly
recommend the Government to make sincere efforts in coordination
with State Governments to make the scheme a success, For this, the
Government should re-think over allocation of subsidy for running
the scheme as it caters to the needs of the peaple belonging to lower
income groups and those living in remote and rural areas. The
Comunittee may be apprised of the steps taken and progress made in

this regard.
Reply of the Covernment

{a) The matter regarding introduction of “Barvpriya Scheme” by
the State is being followed up constantly by the office and also by the
Ministty. As earlier reported to the Committes, the State of Rajasthan,
Tripura, Himachal Pradesh, Maharashtra have only introduced
“Sarvpriya Scheme” and that too in a limited way.

(b} A.F. State has recently launched a ‘Graha Mitra Scheme’ on the
pattern of Sarvpriya Scheme but desired NCCF to supply the material
on consignment basis. As the NCCF is not in a positicn to supply the
goods on consignment basis, the State Government is not willing to
purchase the stocks from the NCCF on its terms & conditions as
circulated to all the State Governments for implementation of the
“Barvpriya Scherne®.
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{c) The Central Store, Andaman placed orders for supply of Soap
& Pulses in small quantity in the months of January-February, 2002,
which have already been supplied during the first week of March
2002. Further, follow up is being made with them for further orders,

A statement indicating the supplies of different items made to the
State Governments during the year 2001-02 (ending as on 31.3.2002) is
given in Annexure "A’,

[Ministry of Consumer Affairs, Food & Public Distribution Q.M.
No. G-11027/1/2002-P&C Dated 4th July 2002]

!
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Recommendalon {Para No. 5.7

The Comumittee is not at all satisfied with the activites of the
Weights and Measures Unit of the Ministry. The reply of the Ministry
fumnished to the Committee that the reason for decrease in the number
of cases booked and convicted have to be obtained from the States
clearly speaks their lack of cootdination with State Governments. The
Ministry themselves have agreed that the technical infrastructure of
the Weights and Measures Depariment has to be improved in line
with the developments in technology, that it has not been augmented
so far due bo resource constraints, is not convincing to the Comumittee.
In the opinion of the Comunittee, Weights and Measures laws from the
basis of commercial transaction in a civilized society and if the laws
framed by the Government are not honored properly, the poor
consumer is likely to be cheated in all eventualities, The Committee,
therefore, very sirongly recommend that the matter shouid be taken
up with the State émrernments on priority basis for overall
improvements in the performance of Weights and Measures
Department. The laws in this regard should be strictly enforced so
that the ordinary person is not cheated. State Governments should be
persuaded to make provision in their Tenth Five Year Plan to improve
the technical standards of the laboratory and the technical capacity of
the enforcement agencies. The Commitfee are alse of the opinion that
the Government should have a thorough monitoring over the
functioning of Weights and Measures Departments of the States on a
regular basis.

Reply of the Government

Secretary, Departiment of Consumer Affairs has addressed a letter
to all the Chief Secretaries in the State Governments/Unton Territories
bringing to their attention the recommendation of the Standin
Committee on Food, Civil Supplies and Public Distribution ang
requesting them to take urgent steps for overall improvement in the
performance of Weights and Measures Department and provide
adequate allocation of Funds in the Tenth Five Year Plan for improving
the technical standards of the laboratories and the technical capaci
of the enforcement agencies. The Department will also take steps for
closer monitoring of the functioning of Weights and Measures
Departments of the States.

[Ministry of Consumer Affairs, Food & Public Distribution (.M.
No. G-11027/1/2002-P&C Dated 4th July 2002]

New Drrmn; DEVENDERA PRASAD YADAV,
& August, 2002 Chairman,
15 Srowana, 1924 (Saka) Standing Committee on Food, Civil Supplies

and Public Distribution.




APPENDIX ]

MINUTES OF THE SIXTH SITTING OF THE STANDING COMMITTEE
ON FOOD, CIVIL SUFFLIES AND PUBLIC DISTRIBUTICON HELD ON
FRIDAY, THE 6TH AUGUST, 2002

The Committee sat frona 16.00 to 16.30 hours.
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Shyi Devendrs FPrasad Yadav — Chairmum
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Lok Sabha
Shri Vishnwa 'Dev Sai
Shri Ram Naresh Tripathee
Shri Abdul Hamid
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Shri Rajbhar Babban
Shri Bali Ram Kashyap
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11. Smt. Bimba Raikar

12. Shri Lajpat Rai

13. Shri R.N. Arya

14. Shri Ravula Chandra Sekar Reddy
15. Shri S.K Khabiruddin Ahmed

SECRETARIAT

1. Shri Ram Autar Ram —  Joint Secrefary
2. Shri E.5. Mishra — Under Secretary
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2. Consideration and adoption of Draft Eighteenth Report.

3. The Commitiee considered and adopted the Draft Eighteenth
Report on Action Taken by the Government on the recommendations
contained in their Fifteenth Report on Demands for Grants {2002-2003)
relating to Ministry of Consumer Affairs, Food and Public Distribution
{Department of Consumer Affairs) without amendment,

4. The Committee, thereafter, authorised the Chairman to make
consequential changes in the Report and present/lay the same in both
the Houses of Parliament,

The Committee then adjoured.



APPENDIX I
{Vide Introduction of the Report)

ANALYSIS OF ACTION TAKEN BY THE GOVERNMENT ON THE
RECOMMENDATIONS CONTAINED IN THE FIFTEENTH REPORT
OF THE STANDING COMMITTEE ON BOOD, CIVIL SUPPLIES
AND PUBLIC DISTRIBUTION (THIRTEENTH LOK SABHA)

(i} Total Number of Recommendations 10

(i) Recommendations/Observations which have been
accepted by the Goverrunent

Para Nos. 1.12 and 4.11
Total 2
Percentage 20

(iii} Recomumendations/Observations which the
Committee do not desire to pursue in view of
the Government’s rneplies

Para Nos. Nil
Tatal _ i
Percentage Nil

fiv) Recommendations/Observations in respect of
which replies of the Government have not been
accepted by the Commitiee

Para Nos. 2.11, 3.12, 2.30, 331 and 4.10
Total 5
Percentage 50

{v) Recommendations/Observations in respect of
which reply of the Government is stll awaited

Para Nos. 3.11, 313 and 5.7
Total 3
Percemtage 30
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